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Status report in the matter of O.A No 197/2017(WZ) before Hon'ble NGT.

1. Background

The Hon'ble NGT vide order dated 14.10.2020 directed CPCB as follows:

11 •••••Where the operational deficiencies of the existing STPs has not been rectified and
untreated is being discharged into the water bodies, the environmental compensation at the
rate ofRs. 10 lakhs per month per STP be deposited to the CPCB. The CPCB is directed to
examine all the STPs, CETPs within the Mumbai Municipal Corporation and calculate the
amount ofenvironmental compensation in accordance with law and to proceed to recover
the amount and communicate this Tribunal within fortnight....."

2. Compliance to Hon'ble NGT Directions► In compliance to the directions of Hon'ble NGT, CPCB inspected 08 Sewage

Treatment Plant in the jurisdiction of Municipal Corporation of Greater Mumbai

and found that 06 STPs are not meeting the prescribed norms. Copy of report is

enclosed at Annexure-1.
► Accordingly, Environment Compensation of amount Rs 2,10,00,000/- (Rupees

Two Crores ten lacs only) is calculated for the damage caused to environment due

to partial treatment of sewage.

3. Action taken by CPCB► Central Pollution Control Board vide letter A-19014/43/20/UPC-I/14173 dated

10/12/2020 has requested Commissioner, Municipal Corporation of Greater

Mumbai to submit Environmental Compensation. Copy enclosed at Annexure-11.
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REPORT ON

EXAMINATION OF STPS AND CETPS IN MUMBAI MUNICIPAL CORPORATION
AREA AND CALCULATlON OF ENVIRONMENTAL COMPENSATION IN
COMPLIANCE OF HON'BLE NGT ORDER DATED 14.10.2020 IN OA NO. 197/2017
[VANSHAKTI & ANR. APPLICANT(S) VERSUS MUNICIPAL CORPORATION OF
GREATER MUMBAI & ORS. RESPONDENT(S)]

FOR SUBMISSION
TO

HON'BLE NATIONAL GREEN TRIBUNAL (NGT)
WEST ZONE BENCH (WB)

PREPARED BY:

CENTRAL POLLUTION CONTROL BOARD
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Examination of STPs and CETPs in Mumbai Municipal Corporation area and
calculation of amount of environmental compensation in compliance of Hon'ble NGT
order dated 14.10.2020 in OA No. 197/2017
[ unshakti & tnr. Applicant(s) rsus ipa
Ors. Respondent(s)]

1.0 Background
Ms Vanshakti and Anr. filed an original application No. 197/2017 (WZ) before Hon'blc
National Green Tribunal (NGT). The matter is mainly related to the management ofwastewater
in Mumbai Municipal Corporation (MMC) area. The Hon'ble NGT (PB) passed an order dated
14.1.2020. Part of the order reads as,

".....here the operational deficiencies of the existing STPs has not been rectified and
untreated is being discharged into the water bodies, the environmental compensation at the
rate of Rs. I0 lakhs per month per STP be deposited to the CPCB. The CPCB is directed to
examine all the STPs, CETPs within the Mumbai Municipal Corporation and calculate the
amount ofenvironmental compensation in accordance with law and to proceed to recover the
amount and communicate this Tribunal withinfortnight....."

To comply with the order, this office communicated with Maharashtra Pollution Control Board
(MPCB) vide email dated 27.10.2020 and reminder is also sent on 05.1 1.2020. In response,
MPCB shared available details of sewage management and analytical results ofcftlucnt qua I ity
of sewage management facility. Based on the inputs from MPCB. it was understood that a visit
and monitoring of sewage treatment facilities is required. Accordingly a team of following two
officials from CPCB Regional Directorate, Vadodara visited all the informed Sewage
Treatment facility ofMumbai Municipal Corporation during 10.11.2020 to 11.11.2020.

I. Dr. Arvind Kumar Jha, Scientist D
2. Shri Mayank Nimbark, JLA.

The CPCB team alongwith respective MPCB officials of the area, visited all reported 08
sewage treatment facility within MMC area. There is no Common effluent treatment plant
within the MMC area and therefore this report is about examination of only sewage treatment
facilities ofMMC.

1.1 Approach of the team to complete the assigned task

The team decided to collect field data about sewage treatment facilities, consent granted by

MPCB, planning ofMMC for future improvement in sewage treatment, etc.

The visiting team adopted following approach.

1. Information/Data collection from MMC and MPCB.
11. Discussions with MPCB and MMC officials.

111. Visit to all eight (08) Sewage treatment facilities.

3

418



iv. Sampling at all operational outlet and inlet of sewage treatment facilities jointly
with MPCB.

v. Calculation of environmental compensation due to operational deficiencies 111

sewage treatment facilities.
vi. Report preparation.

2.0 Brief description of sewage treatment facilities in MMC area

The Mumbai Metropolitan Region (MMR) water management system includes 04 districts, 08
municipal corporations, 09 municipal councils and I 000 villages with a population of 22.2
million (2011, MMR) spread over about 4355 km2 area. As per MMC information, total
freshwater supply in MMC area is 3750 million litre per day (MLD) and total sewage
generation is about 2190 MLD. As per the infonnation available from other sources, the water
supply in Mumbai area ranged from 135 Litre per capita per day to 150 litre per capita per day.
Nearly 85% of water supply is established as sewage generation in a city whereas the
information provided by MMC for the sewage generation is roughly 58% ofwater supply. The
estimate ofsewage generation with respect to water supply is apparently conservative and 2190
MLD sewage may be understood as sewage collection rather than sewage generation.
Therefore, there is gap between sewage generation and collection in MMC area to the tune of
about 31.29%. This 31.29% 0fgap amounts to about 997.5 MLD. This implies that 997.5MLD
untreated sewage is directly discharged in water bodies i.e. creek shore in one way or the other.
The direct discharge of untreated sewage may also be inferred from the fact that MMC has a
sewage collection network of2015 kms which serves an approximate area of 82% developed
area of Municipal Corporation of Greater Mumbai (MCGM) but the population coverage is
only 68.15% ofgreater Mumbai. This implies that more than 31% human settlements are not
covered with terminal sewage treatment facilities and their sewage is by and large directly
discharged to water bodies.

To treat the sewage collected in MMC area, the metropolitan area is divided in seven zones.
Each zone has separate sewage treatment facility. The indicative locations are given in Figure-
1.
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Figure-I. Indicative location of Sewage Treatment Facility in MMC area

2.1.Consents and authorisation

MCGM has been granted Consent and authorisation by Maharashtra Pollution Control Board
(MPCB) vide consent order No. Format 1.0/BO/JDWPC)CC-I805001473 dated 28.05.2018
which is valid upto 31.12.2020 (Annexure-1 ). The water requirement for domestic purpose as
per consent is given as 2868 MLD. The permitted quantity of treated sewage discharge is
cumulatively 2727 Million litre per day (MLD). The sewage treatment facility-wise permitted
discharge is given in Table-1.
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Table t. Sewage treatment facility in MMC area and its discharge as per Consent of
MPCB

Sr. Name of sewage treatment facility Permitted discharge Disposal pathway
No. quantity (MLD)
I. Colaba STP 41 Open sea through
2. Worli STP 757 marine outfall
3. Bandra STP 797
4. Varsova STP 180 Malad Creek
5. Malad STP 280 Malad Creek
6. Charkop STP 6 Gorai Creek
7. Bhandup STP 280 Thane Creek
8. Ghatkopar STP 386 Thane Creek

Total 2727

As per the consent Condition No. C, all the sewage treatment facilities are consented for
disinfection followed by reuse and remaining treated effluent is to be discharged as per the
table No. l. The discharge outfall for treated sewage is provided as per the consent condition.
The MCGM is mandated through consent for 50% treated effluent reuse.

2.2. Brief description of sewage treatment facilities

The details of wastewater treatment and its covered area is given in subsequent paragraphs.

2.2.1 Sewage treatment facility in Zone -1.
The zone-I comprised mainly of Colaba area and also known as Colaba zone. The STP caters
need of sewage treatment of approximately 6 km2 area (from Church Gate to southern end of
Mumbai) mainly comprising areas of Robert road, Afghan Church, Kitridge road, Churchgate
Station, N.F. road, Merry weather road, etc. (Figure-2). Yellowish shadowed area is catchment
area of this STP.
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Figure-2. Catchment area of Colaba Sewage treatment plant.

The present sewage treatment plant (STP) is an upgradation of older wastewater treatment
facility and is functional since April 2020. The plant capacity is 37 MLD for dry weather flow
out ofwhich about 27 MLD effluent is presently received for treatment. The plant can treat 37
MLD using sequential batch reactor (SBR) followed by chlorination and out of which about
IO MLD further upto tertiary level i.e. ultrafiltration (UF) followed by chlorination. The tertiary
treatment of effluent is intended for reuse in naval and military establishment for cleaning
purposes. The brief treatment scheme is given in figure-3 with hydraulic load distribution of
dry weather flow. The treatment comprised of screening, influent pumping, grit removal, SBR
(secondary treatment), ultrafilteration (disc filter), disinfection and discharge through marine
outfall.

I Inlet of STP I i Bar Screen ~ne Screen

4 SBR Compartments

I I Sump

Distribution
Channel

I I Fine Screen

Vortex Grid

10 MLD to UF (Maximum
depending on need)

Excess sludge to
sludge tank

~MLD to chlorination

Grit removal through
screw conveyer

Marine disposal through 1.15 Km long
pipeline after chlorination

Figure-3. Schematic flow diagram of STP installed at Colaba
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At present the SIP treats about 27 MLD sewage and in wet flow season, it handles about 37
MLD effluents. The marine outflow pipeline equipped with diffusers were laid down reportedly
in the 1985 for which diffusers were replaced recently. During heavy rain, the SIP bas
provision of bypass for excess flow to inlet as well as from Grit Vortex exit. Chlorination is
performed using chlorine gas having contact time of about 90 minutes. Generated excess sludge
is thickened using centrifuge and disposed as manure for gardening and excess amount as
landfilling.

2.2.2 Sewage treatment facility at Zone-2

The zone-2 sewage treatment facility is also known as Worli wastewater treatment facility
(WWTF). The facility caters need of sewage treatment from churchgate (southern boundary)
to Dadar on north Mumbai harbour (northern boundary), sewari on east to Arabian sea
boundary on west covering 44 square kilometre area. The area mainly comprised of Girgaon,
Kalba Devi, Malabar Hill, Nagpara, Tardeo, Mahalaxmi, Mazagaon, Worli, etc. The Zone-2
sewage treatment facility is known as Love Grove Complex (LGC). Orange shadowed area is
catchment area for this sewage treatment facility (Figure-4). The sewage treatment facility
receives upto 1000 MLD effluent in monsoon season with average flow of dry season of about
757 MLD. The designed capacity of this facility is 1820 MLD. Existing sewage treatment
facility at Love Grove Complex is working since January 1991 and catering need of sewage
treatment for about 30 lacs population. The treatment scheme is removal of floating materials
(screening) followed by aeration in grit chamber and sedimentation to remove grits along with
partial degradation of organic matter by aeration and action of natural microbes followed by
marine disposal. Therefore, the establishment has provision for preliminary treatment followed
by disposal. The schematic diagram of the sewage treatment scheme is given in Figure-5.
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Figure-4. Catchment area of Worli Sewage treatment facility.

As informed, the removed grit and tloatable matter is disposed through dumping at Deonar
dumping site. 3.5 km long underground treated sewage disposal pipeline through marine outfall
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is equipped with diffusers for dispersion of treated effluents. As informed, the marine outfall
point is about 9 metre below the mean sea level. An arrangement is made for bypassing the grit
chamber spill over during monsoon or heavy rain. The MMC has started searching for end user
of this partially treated effluent. A proposal is under way for use of 1.5 Million litre treated
effluent at Willington club.

Manual removal of floatable matters

Inlet of STP

Trash

.

Trash Racks: 2 Nos.

(100 mm opening)

Storage
pa

Coarse screen: 04 Nos.

(60 mm opening)

Aerated Grit Chamber: 04 Nos.

(Retention time: 2-5 minute)

Wet well

Pumping

Fine Screen: 08 Nos.

(20mm opening)
Screen • sump

Treated effluent discharge through
marine outfall

(3.5 Km length and 3.5 m diameter pipeline)

Grit removal using
Bucket conveyor

Suspended matter removal
using screw conveyor

Figure-5. Schematic sewage treatment scheme at Love Grove Complex.

2.2.3 Sewage treatment facility at Zone-3

The zone-3 is also termed as Bandra WWTF. The sewage treatment facility caters need of
sewage treatment ofareas such as Nehru road, Khar. Kherwadi, part ofGirgaon, ete. Yellowish
Shadowed area is catchment area of this sewage treatment facility (Figure-6). The facility
receives upto 850 MLD effluent in monsoon season with average dry season flow ofabout 450
MLD. The sewage treatment facility at is working since January 2003. The treatment scheme
is similar to that of love grove complex i.e. removal offloating materials followed by aeration
in grit chambers and sedimentation to remove grits and partial degradation of organic matter
by aeration and action ofnatural microbes followed by marine disposal. The treatment scheme
is preliminary followed by disposal. Smell from removed grit was very offensive. The
effectiveness of grit removal is relatively better than any other preliminary treatment plant
within MMC jurisdiction and grit and floatable material removal is mechanised.
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Figure-6. Catchment area of Sandra Sewage treatment facility.

As informed, the removed grit and floatable matter is disposed through dumping at Deonar
dumping site. 3.7 km long underground pipeline is installed for disposal of treated effluent
through marine outfall equippedwith diffusers for dispersion of treated effluents. For monsoon
season or excess hydraulic flow, an arrangement is made for bypassing the grit chamber spill
over. The MMC has started searching for end user of this partially treated effluent. As
infonned, a proposal is under way for use of 0.5 Million litre treated effluent at Bandra IPS
garden.

2.2.4 Sewage treatment facility at Zone-4

The zone-4 is also termed as Varsova WWTF. The sewage treatment facility caters need of
sewage treatment from Dahisar to Goregaon area. Light green shadowed area is catchment of
this sewage treatment facility (Figure-7). Sewage treatment facility receives upto 250 MLD
effluent in monsoon season with average dry season flow of about 150 MLD. Present sewage
treatment facility is operational since June 1998. The treatment scheme comprised of removal
of floating materials followed by aeration and sedimentation to remove grits and partial
degradation of organic matter by the action of natural microbes followed by aerated lagoons.
The final treated effluent is disposed in Malad creek through natural drain. It is informed that
about 20 m grit is removed per month which is disposed through landfilling. There are two
outlets for two series of three lagoons. The schematic flow diagram is given at Figure-8.

10

425



Figure-7. Catchment area of Varsova Sewage treatment facility.

Mechanical bucket based grit
removal

Manual removal of floatable matters

L-

~I_in_l_e_t_o_f_sT_P_~/ I Screen Chamber

Aerated Lagoon

(Retention time: 1.4 days)

Facultative Aerated lagoon
(Retention time: l.8days)

Facultative Aerated lagoon
(Retention time: l.ldays)

Grit Chamber: 04 Nos.

45 ML capacity of each

Flow splitter

Aerated Lagoon.
(Retention time: 1.4 days)

Facultative Aerated lagoon
(Retention time: 1.8 days)

Facultative Aerated lagoon
(Retention time: 1.1 days)

Parshall Plume

Discharge to creek through natural drain

Figure-8. Schematic sewage treatment scheme at Varsova WWTF.
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The lagoons in sewage treatment facility is operated in series of three lagoons. The lagoons
have provision for surface aeration. 15 numbers of floating aerators are installed in each aerobic
lagoon, nine aerators are installed in each second lagoon (facultative aerated lagoons) and two
aerators were installed in each of final facultative aerated lagoons totalling to 52 aerators.
However, during visit only one aerator was observed operational in each aerobic lagoon and
all other aerators were non-operational. There is no defined peiodicity for de-sludging of
lagoons. The final treated effluent is disposed in Malad creek at the coast which is about 500
m from the sewage treatment facility. Entire length of natural drain is un-lined. The lagoons
were observed having algae on the surface and entire area has smell of sewage.

2.2.5 Sewage treatment facility at Zone-5

The zone-5 is also termed as Malad WWTF. Zone-5 has two sewage treatment facility. One
facility similar to Love Grove Complex is operating in Malad and one 6 MLD capacity sewage
treatment plant is operational at Charkop. These sewage treatment facilities caters need of
sewage treatment from Dahisar to Goregaon area. The facility receives effluent from Charkop,
Shmipoli, Vallabhnagar, Borivali, Gorai, Malavani and Dahisar area (Figure-9). Yellow
shadowed area is catchment area of both the installed sewage treatment provisions in zone-5.

2.2.5.1 Malad Sewage Treatment Facility

The sewage treatment facility is working since June 1998. The average flow of dry season is
about 240 MLD. The treatment scheme comprised of removal of floating materials followed
by aeration and sedimentation to remove grits and partial degradation of organic matter by the
action of natural microbes followed by creek discharge at Malad creek through natural channel.
Therefore, the treatment scheme is pre I iminary treatment followed by disposal. The treatment
arrangement is similar to the Love Grove Complex. The only difference is final discharge of
this facility in Malad creek. The schematic flow diagram is given at Figure-10. The grit
removal provision from Grit Chamber is manual. The removed grits were found stored on open
ground. During visit, aerators were non-operational. From the visual appearance, this sewage
treatment facility may be termed as most unorganized treatment facility due to various reasons.
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Figure-9. Catchment area of Sewage treatment facilities at Charkop and Malad
of MMC.

Manual removal of floatable matters

Grit removal
manually

Inlet of STP . Trash Racks: 2 Nos.

(100 mm opening)

Coarse screens
(Mechanically
operated)

Aerated Grit Chamber:
02 Nos (120 mx2)

(Retention time: 2-5
minute)

Discharge to Malad
Creek shore

Parshall Plume

Figure-JO. Schematic sewage treatment scheme at Malad \VWTF
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2.2.5.2 Charkop Sewage Treatment Plant

The present sewage treatment facility is working since April 2018 with capacity to treat 06
MLD sewage. The treatment scheme comprised of removal of floating materials followed by
aeration and sedimentation to remove sludge through Vortex chamber. The settled sludge is
passed through filter press and effluent is subjected to rotating mixed bed reactor (RMBR). The
efiluent after treatment in RMBR is subjected to settling tank followed by pressure sand filter
and activated carbon filter. The treated wastewater is stored in holding tank and discharged in
Goroi creek (Figure-11) through natural drain.

STP Inlet in sump I I Screen Chamber I \ Vortex Chamber Sludge to filter press

4

Pressure Sand
Filter

L_s_et_t_li-ng_T_an_k___JI I RMBR: 06 Nos.

Activated Carbon
Filter

Holding Sump Channel with
flowmeter

Goroi Creek
shore Discharge

Figure-11. Schematic sewage treatment scheme at Charkop WWTF.

2.2.6 Sewage treatment facility at Zone-6

The zone-6 is also termed as Bhandup WWTF. The sewage treatment facility caters need of
sewage treatment for almost 40% of eastern suburb of Mumbai comprising majority area of
administrative S- ward and administrative T-ward. The area coverage includes Bhandup.
Utkarsh Nagar, Pratap Nagar, Dadar, Mulund, etc. Light blue shadowed area is catchment area
of this sewage treatment facility (Figure-12). As informed, sewage treatment facility receives
upto 350 MLD effluent in monsoon season with average dry season flow of about 230 MLD.
The sewage treatment facility is working since January 1997. The treatment scheme comprised
of removal of floating materials followed by aeration and sedimentation to remove grits and
partial degradation of organic matter by the action of natural microbes followed by aerated
lagoons and Thane creek shore discharge through natural drain. There are four outlets for
lagoons i.e. all the lagoons have individual outlets. The schematic flow diagram is given at
Figure-13. The area is ecologically sensitive bird habitat especially for flamingo.
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Figure-12. Catchment area of Sewage treatment facilities at Bhandup of MMC.

Manual removal of floatable matters

Inlet of STP I ,.,I Screen Chamber: 03 Nos. I

Flow splitter

Mechanical bucket based grit
removal

Grit Chamber: 04 Nos.

45 MLD capacity of
each

Parshall Plume

Aerated Lagoon Aerated Lagoon ' I Aerated Lagoon I I Aerated Lagoon

Separate effluent channels for disposal in natural drain meeting Thane creek shore

Figure-13. Schematic sewage treatment scheme at Bhandup WWTF
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2.2. 7 Sewage treatment facility at Zone-7

The zone-7 is also known as Ghatkopar WWTF. It caters need of sewage treatment from
almost 60% of eastern suburb of Mumbai. The coverage area includes Ghatkopar,
Cbandivali, Amrit Nagar, Chirag Nagar, Powai, etc. Light green shadowed area in figure-
12 is catchment area of this sewage treatment facility. As informed, sewage treatment
facility receives upto 690 MLD effluent in monsoon season and average dry season flow is
about 272 MLD. The sewage treatment facility is working since January 2003. Treatment
scheme comprised ofremoval of floating materials followed by aeration and sedimentation
in grit chambers to remove grits. The effluent is further treated in aerated lagoons and
treated effluent is discharged in Thane creek through natural drain. There are four outlets
for treated effluent i.e. each lagoon has separate outlet. One lagoon was under maintenance.
16 surface aerators are provided in each lagoon totalling to 64 aerators. The schematic flow
diagram is same as (Figure-13) Bhandup sewage treatment facility.

'l t t.

-
.

Figure-14. Catchment area of Sewage treatment facilities at Ghatkopar WWTF.

3.0 Monitoring of Sewage Treatment facilities

Grab samples were collected from all the eight sewage treatment facilities of MMC. Wherever
more than one outlet is existing, all the working outlets were monitored. The collected grab
samples were analysed by MPCB. MPCB has prescribed separate norms for marine outfall and
shore discharge. Accordingly, Colaba-STP, Bandra Sewage Treatment facility and Worli
Sewage Treatment Facility has different prescribed standards in consent and all other sewage
treatment facilities have separate norms. The sewage treatment facility-wise monitoring report
is given in Table-2 and Table-3. All values are given in mg/I except pH and percent sodium
("%Na). "-" indicates data is unavailable.
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Table -2. Monitoring result of sewage treatment facilities (STF) having marine outfall for
treated sewage

Location Parameters
BOD COD Mercury %Na pH TSS TKN

Inlet 150 248 0.013 74.20 6.9 38 -
Colaba STP NotOutlet 16 64 detected 80.74 7.1 12 -

Worli STF
Inlet 105 252 0.001 68.26 6.9 42 -
Outlet 125 236 0.003 72.10 7.1 38 -

Bandra STF
Inlet 90 228 0.002 55.77 6.9 68
Outlet 130 252 0.003 57.25 6.9 68 18.5

MPCB Prescribed standard/
100 250 0.01 6.5- 100 I 00 (Total

General Discharge standard - 8.5 Nitrogen)

Table-3. Monitoring result of sewage treatment facilities having shore discharge

Location Parameters
BOD COD Mercury %Na pH TSS TKN

Inlet 20 80 0.004 67.14 7.1 18.0 -Varsova STF
Outlet Left side 120 236 0.005 63.64 6.8 40 -
Outlet right side 36 76 0.008 65.01 7.2 28 25.2

Malad STF Inlet 140 304 0.002 50.76 6.8 60 -
Outlet 135 420 0.001 54.96 6.8 110 -

Charkop STP Inlet 145 404 0.004 76.35 6.8 30 -
Outlet 16 52 0.004 66.79 7.9 I6 3.4

Bhandup STF Inlet 44 I 172 0.003 57.88 7. I 12 24.6
Lagoon-I Outlet 22l 92 0.001 I 53.84 7 14 29.7
Lagoon-2 Outlet 28 84 0.001 54.48 6.9 24 26.3
Lagoon-3 Outlet 21 72 0 53.76 7.3 20 27.4
Inlet 40 188 0.004 69.74 6.9 30 18.5

Ghatkopar STF Lagoon-2 Outlet 24 84 0.002 66.93 6.9 16 18.5
Lagoon-3 Outlet 14 72 0.002 64.88 7 24 17.9
Lagoon-4 Outlet 16 80 0.001 66.74 7 12 19

MPCB Prescribed 6.5
standard/ General - 50 - 0.01 60 - 50 -
Discharge standard 9.0

In Varsova sewage treatment facility, it is observed that inlet BOD is very less in comparison
to outlet BOD. This may be due to grab sampling and variation of organic load of sewage.
From the monitoring results, it can be seen that the Zone-2 (Worli) and Zone-3 (Bandra) sewage
treatment facilities are not meeting the norm stipulated for the parameter BOD whereas Colaba
sewage treatment plant meets the prescribed standard. Zone-5 (Malad) sewage treatment
facility is not meeting the MPCB prescribed norm for BOD and Zone -5 (Charkop) STP is not
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meeting the prescribed norm for percent sodium. Zone-4 (Varsova) sewage treatment facility
and Zone-7 (Ghatkopar) sewage treatment facility are not meeting norm stipulated by MPCB
for percent sodium. Varsova sewage treatment facility is not meeting norm for BOD also in
one treatment stream. Though percent sodium is largely a sodicity related parameter which
may not have larger detrimental influence on creek. However, it is a compliance parameter as
per consent and may have influence in drains during low tide due to high volumetric flow, its
non-compliance is definitely a violation of stipulated norm.

4.0 Observations in sewage treatment facilities.

Brief observation on sewage treatment facility is given in subsequent paragraphs. Lndividual
sewage treatment facility-wise observation is followed by overall observation based on all
sewage treatment facilities.

4.1. Observations on Sewage treatment facilities

4.1.1. STP at Zone-1.

l. This SIP is newly commissioned (April 2020) for 37 MLD sewage having provision of
partial treatment upto tertiary level. It is an upgradation of plant installed in the year 1986
which was only pre-treatment facility.

2. Centrifugal pumps are installed for suction of odors from grit vortex followed by
atmospheric emission at a height for better dispersion.

3. The Sequential Batch reactors (SBR) have cycle of 45 minutes for aeration, settling and
decantation totaling to 2 hour and 15 minute cycle at each of four SBR (volume: about 24
MLY4) i.e. the principle of SBR is fill and draw.

4. There are three disc filters installed for tertiary treatment of about 10 MLD effluent.
5. The STP has provision for disinfection using chlorine gas. Approximate contact mixing

time is about 90 minute before the treated effluent pass to the discharge channel.
6. The thickened sludge from sludge storage tank is pumped to centrifuge for dewatering

followed by sludge disposal in low lying areas. The unit need to adopt a provision for
either sludge and grit disinfection before disposal or alternatively the sludge may be
converted to manure and contamination free manure can be used for gardening.

7. The SIP has bypass arrangement for excess hydraulic load control at the inlet of SIP and
outlet of grit vortex.

4.1.2 Sewage treatment facility at zone-2.

l. The treatment facility is limited to preliminary treatment followed by marine disposal.

2. To control excess hydraulic flow and handle high tidal situations, a gravity bypass
arrangement is made after grit chamber.

3. The purpose of grit chamber is to remove particle with higher gravity by settling (may be
particle size more than 0.2 mm diameter and 2.65 or higher specific gravity) and keeping lower
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gravity particles (organic matters) in suspension. This facility has four grit chambers. Out of
four grit chambers, one was having proper aeration through diffused aerators and second grit
chamber was having only one diffuser outlet in operation. One of the grit chamber was having
floating matters on the surface which implies that grit removal periodicity is not proper and
aeration diffuser maintenance is poor (Photograph-1& 2). In such situation, the entire 27.5n
area of a grit chamber cannot be properly aerated as the maximum residence time of effluent
in grit chamber is only about 5 minutes or less depending on flow.

4. The screens are mechanically operated and the collected floatable materials are kept in a
trolley using conveyor belt which is disposed as municipal solid waste. The grit removal
provision is based on mechanical crane operated bucket which disposes grits on ground. As
informed, on an average about I 8mgrit is daily removed from grit chamber. There is no odour
management for removed grits. The dried grits are sent to Deonar municipal waste dumping
site. Thus proper arrangement for temporary storage and disposal of grits are not available.

Photograph-I. View ofgrit chamber having Photograph-2. View of grit chamber having
one operation diffuser. no operational diffuser.

4.1.3 Sewage treatment facility at zone-3.

I. The treatment facility is preliminary treatment followed by sea disposal. Among all the pre­
treatment facility for sewage in MMC, cleanliness is comparatively better at this facility.

2. To control excess hydraulic flow and handle high tide situations, a gravity bypass
arrangement is made after grit chambers.

3. The grit storage area was having pungent sulphurous smell. The facility is not having any
arrangement for removal ofbad odour from collected fresh grits.

4. The screens are mechanically operated and the collected floatable materials are kept in a
trolley using conveyor belt which is disposed as municipal solid waste. The grit removal
provision is based on mechanical crane operation. As informed, on an average about 18 m grit
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is daily collected from grit chambers. The dried grits are used either for landfilling or sent to
Deonar municipal waste dumping site.

4.1.4 Sewage treatment facility at zone-4.

l. The treatment facility is restricted upto preliminary treatment followed by lagoon treatment
and treated effluent is disposed in Malad creek.

2. Four grit chambers are provided having 45 MLD capacity of each grit chamber. The grit
chamber aeration systems were not operational during visit (Photograph-3). Scum was
observed floating in the surface of grit chamber indicating that the grit chambers are not
properly maintained.

3. There are six concreted lagoons. The appearance was deep brownish in colour at aerated
lagoons and facultative lagoons on left side indicating poor maintenance and poor sewage
treatment efficiency. Only 04 aerator was operational altogether out of 52 surface aerators i.e.
one aerator in each lagoon. Scum was observed over the aerated lagoon as well as facultative
lagoons near the bank of lagoons (Photograph-4A and Photograph-4B).

4. The screens are mechanically operated and the collected tloatable materials are kept in a
trolley using conveyor belt which is disposed as municipal solid waste. The grit removal
provision is based on mechanical crane operation which disposes the grits on ground. The dried
grits are used either for landfilling or sent to municipal waste dumping ground. Thus proper
arrangement for temporary storage and disposal of grits is not available.

Photograph 3. A view of grit chamber Photograph-4A. Brownish colour of water
without aeration and floating scum on the and scum at the surface in aerated lagoon
surface
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Photograph-4B. View of a brownish appearance in facultative lagoon of Varsova sewage
treatment facility

4.1.5 Sewage treatment facility at zone-5.

4.1.5.1 Malad sewage treatment Facility

l. The treatment facility is preliminary treatment followed by treated effluent disposal in Malad
creek.

2. There are two grit chambers (2 120 m). Scum was observed floating on the surface of grit
chambers in spite of significant flow indicating that the grit removal from grit chambers and
mixing of organic matters are not proper (Photograph-5). There was no proper arrangement
for grit removal. The grit removal is appeared either manual or through temporarily arranged
bucket conveyor.

3. Colour of treated sewage was like fresh sewage indicating that preliminary treatment is not
effective (Photograph-6).

4. The screens are mechanically operated and the collected floatable materials are kept on
ground which is intended for disposal as municipal solid waste. Thus proper arrangement for
temporary storage and disposal of grits is not available.
5. There was an open drain flowing adjacent to this sewage treatment facility. From
appearance, it can be inferred that open drains is carrying untreated sewage (Photograph-7).
Therefore, the sewage collection near to this treatment facility is also not proper.
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Photograph-5. A view of floating scum in Photograph-6. A view of finally treated
grit chamber sewage discharged to creek

Phorograph-7. View of an open drain near the Malad sewage treatment facility.

4.1.5.2. Charkop Sewage Treatment Plant

I. The STP operates based on rotating media bioreactor (RMBR). Two RMBR out of six were
non-operational during visit.

2. Bypass arrangement exist for raw effluent, RMBR, pressure sand filter and activated carbon
filter. Sumps of older sewage treatment facility is used as storm water collection provision.
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3. Algal bloom appeared in final treated effluent holding tank (Photograph-8). Therefore, it
may be inferred that grown green algae may deplete oxygen from the treated wastewater which
may be detrimental to the recipient water body i.e. Gorai creek.

4. Reportedly filter press is operated twice a week. However, the appearance of filter press
revealed that it has not been operated since long (Photograph-9). As informed, the removed
sludge is used for gardening and Grits removed from Vortex settling is used for landfilling.

Photograph-8. View of final treated sewage Photograph-9. A view of long idle filter
tank with green algae on surface press.

4.1.6 Sewage treatment facility at zone-6.

1. The treatment facility is preliminary treatment followed by lagoon treatment. The treated
effluent is disposed in Thane creek.

2. Four grit chambers are available (4x45 MLD). Grit chamber is having about 4-5 minute
retention time. Grit was stored on open land.

3. There are 04 concreted lagoons and their appearance were brownish indicating poor
maintenance of lagoons. As informed, the lagoons (capacity 70 ML each) are having 48 hour
retention time. Total installed surface aerators in lagoon is 58 i.e. I4 aerators in each lagoon.
Each lagoon was observed having one aeration system operational except one lagoon where
two aerators were operational during visit. All the lagoons have separate outlets for treated
effluent to Thane creek using natural drain.

4. The grit removal provision is based on mechanical crane operation which disposes the grits
on ground. The dried grits are used either for landfilling or sent to municipal waste dumping
site. Thus proper arrangement for temporary storage and disposal of grits are not available. The
floating matters from screens are also disposed on ground (Photograph-10).
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¢
T<i.
Photograph-IO. Materials removed from bar screens are collected on open ground

4.1.7 Sewage treatment facility at zone-7.

I. The treatment facility is preliminary treatment followed by lagoon treatment and treated
effluent is disposed in Thane creek. The pumping station have installed capacity of 690 MLD
out of which only 272 MLD effluent is received in dry season.

2. Four grit chambers are available having45 MLD capacity of each grit chamber. Grit chamber
is having about 4-5 minute retention time. Grit was stored on open land. Out of four grit
chambers, one grit chamber was heavily loaded with floating matters (Photograph-11) which
implies that grit chambers are not maintained properly. The aeration system was not working
in two grit chambers during visit.

3. There are 04 concreted lagoons out ofwhich one lagoonwas under maintenance. Appearance
of effluent in lagoon was brownish. As infonned, the lagoons (capacity 90 ML each) are having
48 hour retention time. Each lagoon was observed having one aeration system operational. All
the lagoons have separate outlets for treated effluent to Thane creek through natural drain.
Lagoons were not properly maintained as two lagoons were observed having floatable matters
near the bank of lagoons may be due to operation of surface aerators which pushes floatable
matters towards edge of lagoons.

4. The grit removal provision is based on mechanical crane operation which disposes the grits
on ground. The dried grits are used either for landfilling or sent to municipal waste dumping
site. Thus proper arrangement for temporary storage and disposal of grits are not available.

5. The weir of lagoons were observed having floatable matters (Photograph-12).
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Photograph-11. A view of floating matters in
grit chamber

Photograph12. A view of scum and
floating matter on the surface oflagoon near
weir discharging treated effluent to drain.

»'

4.2. Overall Observations

These observations are by and large based on factors namely adequacy in operation of sewage
treatment facility, physical appearance during visit, grit and sludge management and dis­
infection practices adopted by MCGM which are discussed earlier in this report.

I. MCGM has informed that there is 3 750 MD water supply in MCGM area. Out ofwhich
sewage generation is reported as 2190 MLD. However, considering 85% water supply
as sewage generation, 3187 .5 MLD sewage generation is envisaged. Therefore, gap in
estimation of sewage generation of MCGM is about 997.5 MLD or about 3 l .29 % of
generated sewage. It may be said that nearly half of the human settlement in Mumbai
is in slum areas. Thus major gap in sewage generation estimation would be in slum
areas as 250 well identified slum clusters located along municipal roads. As per the
MPCB consent condition, MCGM has capacity to treat about 2727 MLD sewage.

2. As informed by MCGM, it is estimated that about 285 MLD dry weather flow is being
discharged to Mithi river from various drains. This 285 ML would be majorly sewage
which may be considered within the 31.29% gap in estimates of sewage generation.

3. Though there is no precise definition for sewage treatment plants based on the sewage
treatment schemes/ technique adopted, the ultimate objective is to treat the sewage to
the desired quality and dispose properly. Except Charkop SIP and Colaba SIP, other
sewage treatment facilities donot have proper treatment capacity to comply with
notified SIP standards. Floatable particle removal and grit removal from the aerated
effluent is not sufficient to remove organic load upto the desired quality. The effluent
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form aerated lagoons bound to have suspended matters which escaped either from grit
chamber or from a sedimentation sump without clarification. In such a situation,
treatment can only be partial. Therefore, it may be said that MMC needs to augment its
treatment capacity as well as efficiency. It may also be said that the wastewater
treatment facilities provided with onshore disposal of treated sewage in creek presently
donot have capability to meet the notified STP standards [GSR 1265 (E) dated
13.10.2017].

4. Except the lagoon based sewage treatment facility, all the facilities have bypass
arrangement for monsoon or higher hydraulic load control. In such a situation partially
treated and untreated sewage discharge to water bodies cannot be ruled out.

5. In all the STPs and sewage treatment facilities, it was observed that sludge, settled grit
and floatable matters are disposed either through solid waste management site or by
filling up the low lying areas. There is no treatment mechanism for sludge or grit at
any sewage treatment facility (except Colaba STP). Mumbai being surrounded by
creeks and sea, the net result is separation of sludge and grit at sewage treatment facility
and ultimately polluting water bodies through potential seepage and leachate from grit
disposal location keeping in view of rainfall in Mumbai. As per information, precise
accounting of sludge/ grit and its defined disposal location is not recorded. Thus overall
grit and sludge management is poor and has all probability and potential for water
pollution. Needless to say that grit chambers in sewage treatment facility are majorly
aerated system and removed grits bound to have pathogens as well as organic load
either as grit coating or independent particle. This fact can be easily experienced at
sewage treatment facilities of Mumbai as the grits had bad smells. In general about 10
kg to 20 kg grits per million litre may be available in sewage which needs proper
treatment.

6. Except Colaba STP (Zone-1 ), no other STP practices disinfection for treated sewage or
sludge. Thus existing practice has all potential for contamination of water bodies
especially in area where the onshore disposal of treated sewage is practiced without
disinfection. Besides augmentation of treatment efficiency, the treated sewage dis­
infection practice need to be adopted at all Sewage treatment facilities.

7. Wherever the lagoon based treatment is adopted (Varsova, Ghatkopar, Bhandup), the
aeration system for lagoon was not fully operational in treatment facilities e.g. one
surface aerator at each aerobic lagoon was working. The flow of partially aerated grit
removed wastewater is generally continuously flowing to the lagoons. In such a
situation short-circuiting of effluent (untreated effluent) to the creeks cannot be
controlled.

8. There is no defined periodicity of de-sludging/dredging of the lagoons. In such
condition, anerobic condition at bottom of lagoons may be prevalent. As a result, lagoon
can become a source of odour nuisance, breeding ground for mosquitoes, pathogenic
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bacterial passing to the creeks, etc. Not only this, the settled sludge at the bottom of
lagoon reduces the designed retention time and hence the treatment efficiency of lagoon
is bound to reduce over the period of time.

9. The lagoons inherently have issues like low DO, algal overgrowth, partial nitrification,
etc. which need to be taken care as the colour of effluent in lagoon can describe the
prevalent situation. It is desirable that a lagoon should appear slight/sparkling bluish in
colour or light greenish with no abundance of scum or algae on the surface. However
in almost all lagoons, appearance were brownish having smell as well as sludge and
floatable materials (scum/algae/ others) at the edge of lagoons. The pushing of these
floating materials to the bank of lagoon would have been mainly due to operation of
surface aerators of lagoons. Such brownish colour is also an indication of high sludge
at the bottom, low DO, overloaded lagoon and anaerobic activities at the bottom portion
of lagoons.

I 0. From the point of view of climatic condition (temperature variation mn a year) of
Mumbai, the lagoon based treatment can be a suggested measure for sewage treatment.
But looking into high population density, poorly managed lagoons, shore discharge
provisions and high rainfall in Mumbai (leading to either short-circuit of effluent or
bypass), it may be said that lagoon based treatment is not suitable for sewage treatment
in Mumbai.

11. MMC has identified potential reuse of treated effluent to the tune of about 467 .3 MLD
comprising of end users as army and navy area, Willington Club, Rajbhawan, Gardens
(Bandra IPS garden and Pramod Mahajan Udyan) but actual execution is still not
finalized. For any reuse, tertiary treatment with disinfection of treated sewage is
required.

12. The precise inventory of contaminated natural drains carrying sewage/ wastewater is
unavailable with MMC.

4.3 Future planning of MMC for improvement in sewage collection and treatment

4.3.1. Action plan for improvement in wastewater collection along Mithi river

The wastewater collection system augmentation in MCGM area is divided in different
segments and phases termed as packages. The phase wise planning and achievements informed
by MCGM officials related to work for diversion of dry weather flow from Mithi river to
Municipal sewage network is briefly described as under:

A. Package-l:
Mithi river receives about 285 MLD dry weather flow which is under process of
divertion to municipal sewer system. This package includes about 1.65 km long sewer
network along bank ofMithi river from Filter Pada to Powai, installation of 24 MLD
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influent pumping station, installation of one 08 MLD capacity STP at WSSD Garage
and construction of a service road along the bank of Mithi river. As informed, out of
these planned activities, about 1.04 km long sewer line is constructed and 08 MLD STP
and 24 MLD pumping station installation is under progress. It was claimed by MCGM
that nearly 70% work is completed.

B. Package -2:
The area under consideration of this package is from WSSD Garage to CST Bridge.
This package consists of construction of 8.07 km long sewer line along Mithi river and
diversion of 102 Numbers of interceptors to divert dry weather flow of natural drains
to municipal sewer. Besides this, construction of retaining walls of 3.325 km and
service road of 9.375 km is also proposed. The entire work is under process of
tendering.

C. Package-3:
The coverage area of package-3 is from CST bridge to Mahim Causeway and at Vakola
nalla. Vakola nalla, Ashok Lyland Nalla and Kalpana Kamran nalla is flowing in this
area. This package includes installation of 02 pumping stations and interceptions, 6.51
Km sewer I ine construction and 26 numbers of flood gates construction as the area is
under tidal influence. This work is under bid scmtiny stage.

D. Package-4:
The area coverage is from Bapat nalla to Safed nalla. This proposal is covering about
6.5 km long sewer tunnel. Tunnel diameter will be about 2.8 rn. The entire collected
wastewater is planned to be treated in proposed wastewater treatment plant at Dharavi.
Bidding is yet to be done for the proposed work.

4.3.2 Proposal for sewer network in other areas
As informed, MCGM has prepared action plan to cover entire city and suburb area to achieve
I 00% sever connectivity. The proposal comprised of 93.68 km sewer line on unencumbered
DP road and 143 km long sewer line on encumbered proposed D.P. road. The proposal of these
sewer lines have been planned as four separate components. These are:

A. Component-l:

The pipeline of this component is planned on existing DP road having width of 06m or
more. This component has five segments. 9.08 km long sewer line is already developed and
work is under progress on 58.54 km length. Out of remaining 26.11 km length, 7.51 km
length of proposed sewer installation is under tendering process and 18.56 km length is still
under planning stage.

B. Component-2:

This component covers all those areas encumbered by slum occupants. MCGM has
identified 143 k m length of road where slum encumberment exists. Sewer network in these
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areas are planned under Slum Rehabilitation Scheme. The time lines for completion ofthese
sewer line network is yet not fixed. However, permissions are granted to development
authorities for laying down ofpipeline alongwith development ofD.P. roads.

C. Component-3:
This component mainly targets interception of dry weather wastewater flow in Mithi river,
Dahisar river, Poiser river, Walbhut river and Oshiwara river. Mithi river part is described
in earlier. The other river-wise progress in execution ofwork is as under:

(i) Dahisar river: Under the rejuvenation project, 4.42 km long sewer network,
1.16 km long service road and 1.22 km long roadside drain are proposed along
the length of river with 10 numbers of interceptors to divert dry weather flow
from river to sewer network. Two STPs is also panned for construction namely
1.5 MLD Sukurwad SIP and 05 MLD Indira Nagar STP. The sewer line work
is under tendering at present.

(ii) Poisar river: Under the rejuvenation project, 8.67 km long sewernetwork, 3.15
km long service road and 9.2 km long roadside drain are proposed along the
length of river. 10 STPs are also panned for construction at various places
namely Kranti Nagar, Gokul Nagar, Durga nagar, Mahindra green gate, Thakur
parking plant, Gaondevi Bihari Tekri, Tulaskarwadi, Iraniwadi and sanjay
nagar. The combined capacity for treatment would be about 35 MLD. The work
is under tendering at present.

(iii) Walbhat/ Oshiwada river: Under the rejuvenation project, 4.72 km long sewer
network, 5. 1 km long service road, 4.69 km long roadside drain, I .8 km long
retaining wall, 06 interceptors and 05 STPs are proposed along the length of
river to divert dry weather flow to sewer network. The combined treatment
capacity ofplanned STP would be 20.5 MLD. The work is under tendering at
present.

(iv) Other work proposed under component-3: The diversion of effluent from
Powai lake to Municipal drain is under progress and sewer line for Kannamvar
Nagar for divert effluent to Bhandup Sewage treatment facility is under
planning stage.

D. Component-4.
The component-4 mainly rely on implementation ofprojects sanctioned under Swachha
Bharat Mission and will target slum areas and small roads. The compiled details were
not readily available as the work execution is through respective wards and solid waste
management departments on scattered basis.

4.3.3 STP planned by MCGM

MCGM has invited tenders for upgradation of STPs as well as new STPs. The details are given
in Table-4.

Table-4. Tendered proposal of upgradation of existing waste water treatment facilities.
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Sr. Name of Plant Tertiary Expected Expected
No facility capacity treatment date of date of

(MLD) capacity award of completion
(MLD) tender

1. Worli 500 250 01.04.2021 31.03.2026
2. Bandra 360 180 01.04.2021 31.03.2026
3. Dharavi 418 209 01.04.2021 31.03.2026
4. Varsova 180 90 01.04.2021 31.03.2025
5. Malad 454 227 01.04.2021 31.03.2027
6. Bhandup 215 108 01.04.2021 31.03.2025
7. Ghatkopar 337 170 01.04.2021 31.03.2025

The technology for sewage treatment plant upgradation is not finalised and it is open for bidders
to suggest the treatment technology in their bids.

5.0 Calculation of environmental compensation

5.1 environmental compensation period

To arrive at the month of start of violation, the order dated 14.10.2020 of Hon 'ble NGT in this
matter [OA NO. 197/2017 (WZ)] is referred. Part of the order at page No. 17 reads as,

.......Recovery ofcompensation on 'Polluter Pays'principle is apart ofenforcement strategy
but not a substitutefor compliance. It is thus necessary to issue directions to all the States/UTs
to enforce the compensation regime, latest with effectfrom 01.04.2020. e may not be taken
to be condoning anypast violations. The States/UTs have to enforce recovery ofcompensation
from 01.04.2020from the defaulting local bodies. Onfailure ofthe States/UTs, the States/UTs
themselves have to pay the requisite amount ofcompensation to be deposited with the CPCB
for restoration ofenvironment.......''

Accordingly, month for starting computation of environmental compensation is taken as April
2020.

5.2. Sewage treatment standards for identifying violation

As per GSR 1265 (E) dated 13.10.2017. all the STP having marine outfall is mandated to
discharge treated effluent conforming to the general discharge standard and other SIP having
any other mode of disposal has to dispose the treated sewage confonning to GSR 1265 (E)
dated 13.l0.2017. The GSR 1265 (E) dated 13.10.2017 stipulates that,

"These Standards shall apply to all STPs to be commissioned on or after the r1 June, 20I 9 and
the old/existing STPs shall achieve these standards within aperiod offive years from date of
publication ofthis notification in the Official Gazette."
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Therefore, as per the GSR 1265 (E) dated 13.10.2017 notification, the notified standards is at
present applicable to only Colaba STP as it is commissioned in April 2020. However this STP
has marine outfall and hence general discharge standard is applicable. Therefore, the prescribed
standard stipulated in Consent order issued by MPCB as well as general discharge is taken as
standard to examine the performance of STP and sewage treatment facility based on available
data.

5.2. Sewage treatment plant monitoring results for computation of Environmental
compensation

MPCB and MCGM monitors all sewage treatment facilities. The data of MPCB and MCGM
are compiled from April 2020 to October 2020. The analytical results of monitoring carried out
by the visiting team during 10.11.2020 to 11.11.2020 is considered as data for the month of
November 2020. The Based on the available data (MPCB monitored data, MCGM monitored
data, CPCB Team sampling data), it was observed that treated sewage quality exceeded MPCB
prescribed standards at various facilities. Therefore, those analytical data are considered for
calculation of environmental compensation which is establishing the violation. The available
analytical results from April 20120 to November 2020 is given in Annexure-11.

5.3. Environmental compensation calculation method

Order No. 38(ii) of the order dated 14.10.2020 of Hon'ble NGT in this matter [OA NO.
197/2017 (WZ)] at page l O I reads as,

".....here the operational deficiencies of the existing STPs has not been rectified and
untreated is being discharged into the water bodies, the environmental compensation at the
rate ofRs. 10 lakhs per month per STP be deposited to the CPCB. The CPCB is directed to
examine all the STPs, CETPs within the Mumbai Municipal Corporation and calculate the
amount ofenvironmental compensation in accordance with law and to proceed to recover the
amount and communicate this Tribunal withinfortnight....."

Accordingly, the environmental compensation is calculated based on available data from April
April 2020 to November 2020. The standard to achieve for marine outfall is taken from MPCB
consent and General Discharge standard to arrive at the month of violation based on available
analytical results.

5.3.1. Environmental compensation for violation

Analytical data of Zone-I (Colaba) STP reveals that it has not violated the MPCB prescribed
norm. The Zone-5 (Charkop) STP violated percentage sodium nonn in November 2020.
Therefore the total environmental compensation with respect to STP is Rs. 10, 00000/- (Rupees
Ten lacs only) i.e. one month period of damage to environment by Charkop STP.
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5.3.2. Environmental compensation for violation in sewage Treatment Facilities other

than STP.

The environmental compensation is calculated in view of treatment and discharge by these
facility without achieving the norm for one or other parameter in a month. The Month of
violation is given in Table-5 based on Annexure-II. The environmental compensation in is
calculated by the following formula:

Environmental compensation per STP= Rs. 10,00000 x Number of month of violation

Table-5. Month in which the Sewage Treatment Facility violated the MPCB/
General Discharge Standard

Sr. Name of Month in which Total Environmental Total
No. sewage exceedance of Number Compensation/ Compensation

treatment environmental of Month month/ STP
facility norm recorded of (Rs.)

(April 2020 to violation
November 2020)

1. Zone-2 (Worli) May, August, 3 10,00000 30,00000
November

2. Zone-3 November l 10,00000 10,00000
(Bandra)

~ Zone-4 May, September, 3 10,00000 30,00000».
(Varsova ) November

4. Zone-5 (Malad) April 2020 to 8 I 0,00000 80,00000
November 2020

5. Zone-6 May, October 2 I 0,00000 20,00000
(Bhandup)

6. Zone-7 May, September. 3 10,00000 30,00000
(Ghatkopar) November

Total Environmental Compensation in Rs. 200,00000

Therefore a total of Rs. 210, 00000/- (Rupees Two Crore ten lacs only) may be recovered as
environmental compensation for damage to the environment i.e. ten lacs for charkop STP and
02 Crores as estimated in Table-5.

6. Conclusion
The examination carried out in light of Hon'ble NGT order dated 14.10.2020 reflects that
overall sewage treatment efficiency ofMMC area is not satisfactory and it needs strengthening
in terms of collection and treatment of sewage. The findings in this regard is as under:
1. There is gap of about 31.29 % between sewage generation and sewage collection byMCGM

and it can be said that about 997.5 MLD untreated sewage is ultimately discharged in creeks
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(not marine outfall). The MMC has consented provision for treatment of about 2727 MLD
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,,. l' 1l·n~-: HHl·n!l'r:, ,·,i· natuct! dtd!lh .:n-l ih .1:,;.: ,is 1, l\\ \,.1:<~•,,,1kr di:-.,.lla1re ,,lJ,.,,Jd h,·
prq1.11,:d by MMC ad a..:cardi11gl:, ;t,:1[011 11L,n in ihi"i lt'.)-:,IJ'd should al» he prepared for

dl\1..'r,·,,n n( \\\l~kwah.:r from c;,.lt1r.!I ,lr.11n~ o proposed ewae lea/nu plat :,.,,,,, ;r iJ
u1111q;:•,nit·,.:d hrnnan ,,:nk1111..·n1 .;an h· nl·-.., r, ,.·,• .ilnn,• h:,r·k ,,r ,T(.';•I.-. :1· .i 11.,l ,J! ·d ,i1.1i11-,
\\ ii.ich dn: rutenti;i! direcL sour1_·1..' 11.I :,,'\\:.le',· c::,du:·c'.: 1, 1 u·l.'d,.,. '.'>L:1.. Ii .ir .. :. ) ;,. ,,._,_, .ii-... • h,.
n1:1d,. p,ui , 1J- SC\', er ndi.\urk :::nd ~::-.., :.1i;t.: ! ,_·::,rnc.: ;, , " l 1' I, >1 t1 ,: :ttn..:nt

7 Bused on lllC' avaibhle r11forn):!1IUlL it i:, ..·:dc:Ll:,tl'd 1lu1 \1( '( ,\l :,..liuultl ,k·:,:>,,if ]{~

211J.Ui:U\iU- { Rup ees Two erore ten lac only! as en .1,,,run,.:ntd L·,,in1''-'l\',alill!i :;,r :h1,•
damage caused to the environment dse to partial treatment af sewage.

8. Faecal coliform is required to he regularly munihm•,,I in ;di 111-.: ..;.,:\,:tgc lr,·;i1rm:1,1 l:1di1:,
has ing shore discharge facility

,, Jim-. h~1111L.J a,:1iLin pl-in\\ i1h I.,·,, r,·11::rn1:w,,· i111li,.1h1f-:,. 1,,,- !\'\ in\ ni'lh.: pr-•~rs.:s, lllc!:' hL·
J1.'\l"c',.l rn :dCti\'I hff Sl'it-:1s~('.-,l''..il. fr,,1[' llmc !•,I tlrtk' ;:--. ,,dl a:; ,uhmi-;-.;i,,n \!I !"lli,;r~•:,~
t+ P [

l t (_:

iL, ' \l l.•',-,f~-----_;>rfi1';1iA'f' .-,. •¥ ' -
,,

\n incl 1' um:tr Jh:u
1<,:1,;11lhl /}
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Annexure-I

i\,fA.FIARASHTRA POLJ..UTION CONTROL BOARD

h ? !t1U\.\.H/2-i.li2(i11I N40l~10l
i Wt_ 2 :L\2,1.™1-S f'l,tnJJSI5
Webs.ae {It».£ /'ww,ab,ax+a

Kalptam Pait,2-4 Faas,
Qpp, C[ruo:: Plu:cct Clritt111.
NeSiu Cittlc, Skim !'.El

Mumlm .. 400 DU

Atpu J
Alpa te-J

Z1Z7 JI Al per lil:bduk-I

9-'l.?1 A1 ld!.tduk .... X
1 O~r STP..-__. -1;:: • it __ ~Pe.J¥!!s-1
-L..»tirmd111itm Al ~- I

.i Vti1R1Y.a Si'P .... Jd Oc~
fitusrr. i" ';4125<G@

5 Cl'larlalp6TP r, M.Pt:t .diedalc-1 Clot1J Cn:e\:

!L S'll'.a
Oul.ltbl STI' 4l ,l'i_ lWnrilS'nJ' ]!1 {I

Corset orturMs: -fora! 1.0 t BOID(HM'CY -1&o 5044}3
ri .,._: 9.0 kJS!:itnJ
Iv,
M.' -.. MunicipalCurpartinfGrat I' M,1ml•t11,
ri.1.du.1.~•alikn Mtu-g,N.i,d, Maml1.ab11Hh141 J.

S.ulJ ~ Renewru. r j r CiJ11~fit tru ~,.r,. ii I (ilatopat, Bhntu,Yusova, Madd.
Cb1.Ul.itJ•, Cola.ltil \"lnrl,, lhtm1.r.1

RN-; , Board Cnsew rntri lfuk:}f-., 00/ID(WPC'jl (!Ci(t1f'.l.:!0Ul::\l)i}
d,it.:tJ J.t/o,jlUH1

2. 'Your Apqlit Aim ir Henewl ot L.'1111.ll!l'.IT 'ii& t<{c-, UAN Na, l8.51S
Cl Jitr"1 l.&.Ol .l.,1\H1

3 Miflt11e.i. or ..:uu~rr..l Cu..111111u:e M • ..:rn; liclrt on HlOJIUl •nd l4/U3/W LIi-
l'Dll: Cmwtllts Operate Renewal fir STut GM»ti0pan,.. Blwldup. V'l:l"lm',I.M11b.d.
t'!!J.Wll , Cq!l\b:.I. "'4orfl, ~ilrit t,16. ~. .UU n, tJ0.0.2:HJ).,6.0,41.Di751.0il 'NHl
MLD) un.±erStin 2s cfhe Wair (Prvcn±ea & Cantral tPallutian)Act IV74 k
1.11::uJa Se,,:rlcn :2 ! ofuu: Ak~mt Lon 1,: l"Jll'ltmld P~l A.a, :!981 i considered
,llu Lb~ CD1L'JC¢ u. IU!rcb} marted muhjeet to the fallowing rrms •• conditions and at
J,-,;11,fwl ·qi tl111 :tl!C'd'~lr;, I It [fl annred to his onder:

I Tbr Col'i~ t,o opcntm far :Jl'ffllRlflU b Jill!l:ktl ("rritul 6nm,Ull.2111 tu )1, 1:2..211~.

The Carscnt i ganut I te nllrein, treatment and dispus] of domestir efiurent
y: ucracd t+ti yair 1ta tu#r
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J

I !} M~1rrit1D1' 1P4hml~ 'iol Cc.qJtlratlr;r.n, &t\aU ®WiPI)'
Nnttficnations

~1.:r:r11t1'GSIUD ND.

·- 2.~~~~J:--.,: ::::.:.::.: ::;::::;.: =..z.-...L.--~
..,., ';,·

f~apa.l 01&rr Mmnbid:(~.i;..~~~ z. Ir, ill c& nr, MPL'fr.• ~
are directedterure tire earrrliune:re pfthee ~-oolt!ntoonrl.lriatll

2. Ch ef A eon s O ncer,RFC'B, S inn, Mumb a i

.l. oc deaw - fat ru..~~ire updntiot• p1:tl.p0,i,::.t.
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I. ~R
2. BOD
3. 'TSS
-il. 11~ £tJlil'u(ru

MwrlpldwcfJ{lmd1;11.1 mu 1cltrr:;,•t. ro1Jo;i.il11,11: &tdll1Pmda:n1:twJdtln (b'r yt!ill
urut1 dll! d11.tr ifflm!I !!e nf 110rillrnliuni d:tft'd IJ.lel,2017 .'T'Lese uauudrdsshall apply 4o
u.11 sn1, U, l;c UJ(Wl'l."1s:.i1,lDtd ai:1 arid let tllc 1.iJ:J1Jjft.:Wlil .lJld d1c-oli/c~S'f.P',
'!lull ctlrve thrs saudird» wbfiJil .i 11mi;i, of rliff 7t.ilR lliDI kl,t:at flllllrn!tiimof
IW. notifit;afi®&, the OWd•t a,~ue

tau ttt ie i4 iwta

14
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I
I

I.I
l' .........

? !per
~

14
Mumbai Munl ofgar
Mugwd 11Ta· lit lh11a.Niq.~tkwJ

1 Kurian Point '
!, Glte:¢ifmdm l<il'
). Ma.Jlmt BIR Jt,. "'··.
4 HJij1'U il \
5 Wlig i±
s Shiajipwrl
I Nimi)JVd
$. Mihim reek
4.,Mis Creek,
JO.Mudh~r:h

,, . n. lffltuOe.!'k 1fV~M
!, ll.Oom~k-

,c;ThEu,t.a:trll mt ... Im li$,:r1dAfltr ~~ · J:!Jfpuff.'!1001W fflk'l'J mrlllffllflli t;,umJbJ fl· m:.u~ K'illJ.F.t ft
1
r

ran'siy purpoe uci as•bo.t'l, rm.d tiikl plantation, urtng water for ctr4tr".
MSWw.,ijity fr ipmyin purpose, ffl all~ 'L\D~~1.iJE,no tangible war ea.T
~~td~.lbl~"~m=o11.wP;~ w CktTili a~ &a&,.'t.t" sd "" ·

hrugh marine nuzidl · \
l} !f ttie mdl b~.J ~ •~my dlblcm lttilftl i001, 1bfl LMu1·trli:i ltoirtd u1 u,,•t5 I

juribrtian, arrangeent ihdl . m ,mm: kl~ t» lt)~'\l t,gd; w 1tt fhlt l~i i3,dmi.u1net :•

l WIil 11.fR~osr.~~kn11tion of~drtml
l vt~l not ti.WC anyxiruy either 111 ht.ii~mub -afmfl)Qi.
l 'l:11l! 001au# IW'llllht~ itl~pk ·wo.rtl111 u31tlDdl won.m d.ll:16£,
~~1.bMy dJJU ·- ttt.111 rtStbm~ttlal (fflgeIJl~... 1 mle1Cht1W\'t~r.lJ

JL ~~1-~---·.,,,.
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I •

LZt 1m,oir:z t g_.-s ,-tp;naum s:aw EWE I sott L

, 'T •'S , • · W,Jh~I umnmptilJli
f. id Purpuse fr water unsimd ,44, q/my-'-· , 1111,n1+•~v ,v,·.u...u,

rt Prorzs~m~ wln~ WJlcr gm pallulEd & r,,gflntanrs arc. NP.
L ,not rs'y tidy:dtbkrand rr tori .-l

5} Tlc Applicant :hull provide S p ecif : Water VLilluuou emtu o 1 S;,c:cm .u p c : t l

rn.rwit1rm• uf"l!P Am. 1916njj nllr nude U1ac under n iline ta t.imt:..

38

453



'
o The B.a~i:1 ~~s ital, righi"! 'l() ?'<l ry mll r any of the 0::11:iditlal\mmi: roNC,L1. :f &1,1~ w

aey t,~,gtml brlpmvc:nttlll or otherwe such varisian (including the ch4 t J

any cuntrul~uipmcmL. ot:M'r in who!\m:, ~11 pert· },.. {

ey­
\:.,

1,1,!,U!,J);!illl \-'YJyulil!,.1"1.Hl !iO/Uli 1-'~l,il''f .,._. ••- _ _

lll\urt_.As. -pct )lfi\lX n.pp,1~tiQTa
1
)'Or.1 have provided the AirpoUu:tit:lln C?Qfillf!Ol (.A.PC) t:rart:u Ir,',

¾.!so m er.tci. fo,llmvmg 1tadt (s) ~nd to a:b:S<i::nc 1lle fullo'111Lne, fuel patten'!·

5. The Appliant shall obtain neo:ua.tY [.Jdar penission for _rovidmn additiullll 4-1.'l:!l.1W
equipment with necessary specifications and openrin thereof or alt:t_I
r-epL·u.,~'1~:umtlallenWffl wttlWme 1ts 1ifti! ame 10 mflltlti« ,e,recti.Oii or l1¢W ft\~lutiti:1

con·tml cqmpmc:ot ::

4 The applicantshall operate and mainta in abovementioned air pollution cgnto :ye.
~a n.s. m il.d'liewtb.e:~of poih.Lmne ,0 tK f~owing 1,t.1tri.'.i;:uds: ·

3. The Apptk.Ut 1'.ull ptovide Specifi,c- Alf Pollution control equipments as pre. the..
ir.'nntlitmm nfEP Ad, 1986amle. made there under.
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Mmii pyu
CMpdnittlii ~ A,
Cbn MU:ki1il
'nil

I \lC.l.f

Cantiuauuour Mothl

.iJt IIIQPl1D

,.o

s.o

l

It '1"'(' ,,

•t
10

.... I f(:UJ,

l!J•!.t l I,
trying total ewge specific'
-· . I l r. l'i!allI

l

C i' 50% 10 75%
4sf5iiG.
'p,-Gair arngsrri for treat4 ewe

ttc)'rll: IH"m n:111C~- ~1prdfflr.tlJJ,

1
'll.l!t, 1~ pb.atiltlalt.Ml'I fut t1uM1115
co::tttflJJ._--tl!'it'i, 11,t.c;W' f1:-clf;tf for J(lFi¥ rn;
;n.1Jjlfflt!'i ,11n,:l .I'll ◄*~~ ?Jl.lblr. TV;Jn

t
_ 1,r.~lt \liJtn~.ml­

Pm·ridmg a.~u:aiE JYlklii form.tmml l
4 dpulalwt:i. aldget tamer int

111.tmm: lP:•.:S':-:,:..fl':u]i...,· -----=-----1-------...J-----l-----1.
Cffl" irlC C!DbJ:it tlaw merer with d.111 '

!11. I.hr ~itlJ!ol:&nil ■.1 trulllt ~ 5.,l"P {pr,tYl - .... I

wm.-J!• !P.¥!' UlspnHI ufiD~lhlwd;l: Oriic.tr.. -,..----------+" ,
u herha slndg« pp-oratedfrn Me TT

ii citr Sl1') " I

• • •t!dll-'llro i1.•r t11t
J!IJU.1 to n.cb'it!tc. dta~
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ffll

I
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.JU ~JU\'3 l-n,,•,.J...,.. ,..,. ,... _ • . .
~fim!l.t ofd1f y~r ind lU'1, ofre planted ty September cl­

lJ The MLmiclpal Carporation thauld ~ trnr l!IJ aJriwllffl t~ p.;;il\'t; !Dllta
sufficient tupat all pollution eannal facilities insulted by he applicant andP
the llIDC m.Q.1Ufp11wtr fn.i'htJ:t co mg.lntffl ,:tJmpfaa:a.t'll' l'ri,th "~mu, itllli t:ilt1d1t~nr,,

of the canent
ll 'fhe Mn1ili!ifAI C~1nion ,lt,ul441 tubffl.lt Y..GJCil, 1J.1t i~'firom:t.tJJ~l :i,tll.[t.'.foi:..,r

Report fr ~ ruw!riii.J ~w -~nr.F.ni :w1 MJrd\ m Wi!: ,:ill!S&' ttLlfil l'orm V as pre tbe
proi.rm~~• .or 1:li~ 14 ()f the "t:uvirt,mnfflf trm1..ei!:l.i.oo) t$1l't.nnlt 1...n1:,n1tn:i~nt\ t{ t.11:,,;,.
I !ill1Z b.•-c 301' S.~nbcr r:Tt:t'f :,·,e4'J. • '

'\I Tlnr Munidpa!. C·oJPQtici:on 'llu:iul~ •mIJJl ,1 11:tilmii: mi;tr:r ~u:r.-. tfllllH:~p:.umrt1
1
,11 • •.

mq fill ,Q~ltfftl v( dm:u.12~ 11.[<f~~\ r,bl.tW mdi tir pqnuti,~Il CQJ1.rr(d ~Y)tu'Ti 11
an3 A registrr shwiny consumptinan ot chemicals usr! [tr treatment stwul! I
ruai+tined. Thr spplian! ±lnui ls submit a comparativeauemuent of de·inr!
pow: antrmual au»turptis vt • vii 11;em;w.J, powar.,...i: cbcmlc:td w;u,umnrtlun
OJliifli -wbh~m!J.11:ltl llllfHGL \,...,./

'3) Separate drainagre my#em hull be prov@id 'f; cllrctin af made rd Mar
c.OIUCJIJ, ·r~ il.Wlbnl6 '11.ould be prsvjd the end of tt1ltettiatw CJ1f4Ul°L ~-Jr]l
~b .mclitlMI di! .WW . N.a .,ffl~ ibe>ll.l.iS biz ;.idtttlrttd at, t1:,
lllpa/~ ®tm- :,.~ of dr.e . . tll&tba'l 'd, N'o ~ffl'!Pi tbQul..i'. (ind ii.$ 1,r •,
Other Ihm m ~njpt'.ld llwl r;n!&~iI~ q,_~ l'-I~m no.rm Wiltl.."t r!i':JAhn fro otr premises,hiul :atlowed to mt trith d:it cff'l1J.m~ rmm tl i
d.oq',

D) The~i®CJipil 'C'.ttlF~1~ '1m11td~ dw fi.!S~ em1,.mons from rh-&c" .~'lty 11 r.:
(bCii.mlll'd • Ii.I m~ dgjq) Hi! '4ft~..Ill w. ll.fJA IJO'IU:W thi:- E;irt.:•n

pemies. ....
"-:-'

1) Tm: l1buudP#l~ dulmd_ at!l!lltlm gQOl.1 llu~ 1.IW t~b ~!.L.:.,[IJ.i!.
~ fmiPbel of pttlrittn fmm .it nt:J.~ ,e1 :u llbt tr, m!J.U ~nil.t."lm: w

I imb1bltJJ~.
. . "S) Th: ,Murie±al Corporation ±hall follow th direetirans issud by die Boc.;J. ~o\l!l'

tl.f;l.C.tll
') The Municipal Carpanatin 1.lmU toit'r'll the dirrcrin iwaued by ~ Bn;n"' mlc t·ki

IOlP&LDiv/1-UMd,ktl IZJ JtJU,
10}'11:,e M....,.. Coqiiar11• JhaR~ whii. r.tle l'mwW!.! ti 1iu.M1.&rJJ w~

Mu AI) Rlen, 199 (usanded)

-:-
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11f)"l'flc '11,tmnl ,~c-rDi!!'.~ IQ'o;rt)P\, chanfl!! w: 1'1.rt air tmDuil~alafcllc::ill
'IJ J '1vtJ,lK Oil~ 11lt!.flEl211 l)l'l't.ia: 1tJ ll1i:.~us:lti;}J1L Cvn,atlll11Jll

1

1'1)1.'h.c l.ht14C>Pi1 Cti~uon 4JwU f11'1'Y i.!Kd (JQli,.., Ier~u:n af o.mplta t the Brand
ta# t the trial man'toke

ll!(fkc PAU'"lll:11:)al Cg~;glr,m 'iliJ.11 flt1f ffllfF Cl! ltli!f lhd 41.1.Jm(by. !(he' r.rt nr Jilcl!itl]I!
temper»nnr and thr. rd fdsal at he effluentwhour prevu write pen"
,r,f CUC ll,n,ml t.1ffiic:

ro rllt' li uml.:ipl Cffll'llll"Wt.'lfl t!ffil) otan Cearsenit o Operate befr puttingh STI/ iii
·0,,l"'n.lil:m 1 . ... '

l!J}~ ins,offiQna- ,t.pEI be opened tud made avalalrn t.lii: Dl)lm011.k:;:tf, ditti:n1!' 1t.ru
sci«6riii corsnoi {

I •, :,/ --- ~
\__.:i..,__.__~--

\

l
\

\
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Annexure-11

Past data available from MCGM and MPCB for outlet quality of sewage treatment
facilities (All values are expressed in mg/I except pH and % Na. "-" indicates data is not
available.

Table-IA. Result of treated sewage quality at Zone-I (Colaba STP) by MCGM

Date pH BOD TSS NH+-N DO COD Chlorides(Outlet)
15-04- 7.29 2 2 BDL 7.5 - 550
2020
17-04- 7.32 4 3 BDL 7.2 - 430
2020
27-04- 7.32 <l 1 BDL 7.6 <10 383
2020
l l-05- 7.30 2 2 BDL 7.1 4 156
2020
14-05- 7.29 1.05 1.8 BDL 7.9 - 312
2020
18-05- 7.35 <l <1 BDL 8.1 <10 135
2020
22-05- 7.29 <1 <l BDL 7.9 3 284
2020
26-05- 7.31 <1 <l BDL 7.8 - 703
2020
01-06- 7.31 <l <l BDL 7.3 <10 419
2020
03-06- 7.34 <1 <I BDL 7.6 - 284
2020
06-06- 7.30 <1 <l BDL 7.6 <10 1150
2020
15-06- 7.58 l <l BDL 7.3 33 263
2020
19-06- 7.38 2 2 BDL 7.2 2 227
2020
22-06- 7.74 3 1 BDL 7.5 <IO 227
2020
26-06- 7.38 <I 4 BDL 7.3 <IO 625
2020
29-06- 7.88 2 5 BDL 7.4 <10 525
2020
03-07- 7.79 <5 <5 BDL 7.3 <10 135
2020
06-07- 7.98 <5 7 1.12 5.6 16 170
2020
10-07- 7.85 <5 <5 i BDL 7.1 <10 185
2020 l
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13-07- 7.66 <5 <5 BDL 6.8 37 121
2020
17-07- 7.85 <5 <5 1.4 6.6 <10 107
2020
20-07- 7.02 12 <5 BDL 5.2 33 149
2020
24-07- 7.73 <5 <5 BDL 6.7 11 490
2020
28-07- 7.77 <5 <5 BDL 6.6 <10 156
2020
31-07- 8.07 <5 <5 BDL 6.8 18 107
2020
07-08- 8.07 <5 <5 BDL 7.2 25 64
2020
10-08- 8.04 <5 5 BDL 5.9 33 107
2020
11-08- 7.88 <5 <5 BDL 7.2 14 142
2020
14-08- 7.51 <5 <5 BDL 6.4 <10 114
2020
18-08- 7.63 <5 < BDL 6.3 15 163
2020 5
20-08- 7.61 <5 <5 BDL 7.3 <10 369
2020
25-08- 7.56 <5 5 BDL 6.4 14 405
2020
27-08- 7.42 <5 <5 0.28 6 <10 227
2020
28-08­ 7.48 <5 <5 BDL 6.4 <10 234
2020
02-09- 7.69 <5 <5 BDL 6.1 17 156
2020
08-09- 7.49 <5 <5 0.56 6.8 15 220
2020
11-09- 7.73 <5 <5 BDL 6.6 17 298
2020
15-09- 7.57 <5 <5 BDL 6.5 <10 305
2020
18-09- 7.43 <5 5 BDL 6.4 34 1065
2020
22-09- 7.40 <5 7 BDL 6.5 26 1825
2020
25-09- 7.62 <5 <5 BDL 6.5 <10 192
2020
29-09­ 7.24 <5 <5 BDL 7.1 20 284
2020
01-10- 7.34 6 5 2.52 2.9 23 639
2020
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06-10- 7.60 <5 <l BDL 6.4 21 1214
2020
09-10- 7.37 16 <5 1.68 7 30 1058
2020
13-10- 7.24 <5 <5 BDL 6.7 27 888
2020
16-10- 7.46 <5 <5 0.56 7.6 10 256
2020
20-10- 7.36 <5 17 BDL 6.2 - 4970
2020

Table-IB. Result of treated sewage quality at Zone-1 (Colaba STP) by MPCB

Parameter BOD COD pH TSS Copper Lead Nickel Mercury Zinc(Pb)
Consented
Standard/

5.5-General 100 250 100 3 2 5 0.01 15
Discharge 9.0

Standard
17.4.2020 3.8 40 7 12 0.03 0.01 BDL BDL 0.11
13.05.2020 4 40 7.4 12 .. .. .. .. ..
30.06.2020 35 80 6.4 22 0.04 BDL BDL BDL 0.08
15.07.2020 4 20 7.4 12 0.17 BDL 0.04 0.001 0.24
26.08.2020 5 36 7.5 14 0.07 BDL BDL 0.002 BDL
18.09.2020 10 36 7 10 0.03 0.01 0.09 0.005 0.03
11 .11.2020(
CPCB team 16 64 7.1 12 - - - - -
sampling)

Remarks: As per the GSR 1265(E) dated 13.10.2017. in case of discharge of treated effluent
into sea, it shall be through proper marine outfall and the existing shore discharge shall be
converted to marine outfalls, and in cases where the marine outfall provides a minimum initial
dilution of 150 times at the point of discharge and a minimum dilution of 1500 times at a point
100 meters away from discharge point, then, the existing norms shall apply as specified in the
general discharge standards. Therefore, the standard for compliance is BOD= I 00 mg/I,
COD=250 mg/I, TSS =100 mg/I and pH=5.5-9.0, etc. Based on the available data, it may be
said that, the sewage treatment plant has not exceeded the prescribed standards of MPCB.
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Table-2. Result of treated sewage quality at Zone-2 (Worli Sewage Treatment Facility)
by MPCB

Parameter BOD COD pH TSS Copper Lead Nickel Mercury Zinc(Pb)
Consented

100 250 5.5 to 100 3 2 5 0.01 15
Standard 9.0
17.4.2020 94 200 6.8 34 0.03 0.05 BDL BDL 0.07

13.05.2020 145 280 6.7 42 .. .. .. .. ..

30.06.2020 36 80 6.2 28 0.04 BDL BDL BDL 0.17

15.07.2020 38 80 7.1 30 0.04 BDL 0.21 0.001 0.06

26.08.2020 60 124 7.4 102 0.08 0.02 BDL 0.001 BDL

18.09.2020 48 168 6.9 36 0.03 BDL 0.04 0.002 0.1
I I. 11.2020
(CPCB 125 236 7.1 38 - - - --
team
sampling)

Remarks: MCGM monitoring data from April 2020 to October 2020 is not available. As per
the GSR 1265E) dated 13.10.2017, in case of discharge of treated effluent into sea, it shall be
through proper marine outfall and the existing shore discharge shall be converted to marine
outfalls, and in cases where the marine outfall provides a minimum initial dilution of 150 times
at the point of discharge and a minimum dilution of 1500 times at a point 100 meters away
from discharge point, then, the existing norms shall apply as specified in the general discharge
standards. Therefore, the standard for compliance is BOD=l00 mg/I, COD=250 mg/I, TSS
= 100 mg/I and pH=5.5-9.0, etc. Based on the available data, it may be said that, the sewage
treatment facility exceeded the prescribed standards of MPCB in the month of May 2020,
August 2020 and November 2020. Therefore total number ofmonth ofviolation is three (03).
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Table-3A. Result of treated sewage quality at Zone-3 (Bandra Sewage Treatment
Facility) by MPCB

Parameter BOD COD pH TSS Copper Lead Nickel Mercury Zinc(Pb)
Consented

100 5.5 to
Standard 250 9.0 100 3 2 5 0.01 15
11.11.2020
(CPCB

130 252 6.9 68 - - - - -team
sampling)

Remarks: MCGM and MPCB monitoring data from April 2020 to October 2020 is not
available. As per the GSR 1265(E) dated 13.l0.201 7, in case of discharge of treated effluent
into sea, it shall be through proper marine outfall and the existing shore discharge shall be
converted to marine outfalls, and in cases where the marine outfall provides a minimum initial
dilution of 150 times at the point of discharge and a minimum dilution of 1500 times at a point
100 meters away from discharge point, then, the existing norms shall apply as specified in the
general discharge standards. Therefore, the standard for compliance is BOD= I 00 mg/l.
COD=250 mg/I, TSS =100 mg/I and pH=5.5-9.0, etc. Tn absence of data availability from April
2020 to October 2020, it is concluded that the violation period would be only for the month of
November 2020 when the sewage treatment facility exceeded the prescribed standards of
MPCB. Therefore total number of month of violation is one (0 l ).
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Table-4A. Result of treated sewage quality at Zone-4 (Varsova sewage treatment
facility) monitored by MCGM

Date pH BOD TSS NH+-N DO COD Chlorides(Outlet)

27-04-2020 7.22 25 14 16.32 BDL - 305
18-05-2020 7.26 55 28 15.12 BDL - 327
18-06-2020 7.26 11 10 3.36 BDL 38 327
09-07-2020 7.41 35 19 6.72 1.5 51 150
22-07-2020 7.47 <5 9 5.32 <l 33 199
03-08-2020 7.27 30 23 5.04 <5 40 234
28-09-2020 7.36 34 6 8.12 BDL 70 227
12-10-2020 7.22 22 17 12.32 <l 66 241
19-10-2020 7.37 25 13 9.8 BDL 60 334

Table-4B. Result of treated sewage quality at Zone-4 (Varsova sewage treatment
facility) monitored by MPCB

Parameter BOD COD pH TSS Copper
%Na Lead Nickel Mercury Zinc

(Pb)
Consented 5.5 60
Standard 50 NA - 50 3 2 50 0.01 15

9.0
07.06.2020 4.8 40 6.3 0.03 40.3 BDL 0.18 BDL 0.12

30.06.2020 50 120 6.4 0.05 52.04 BDL BDL BDL 0.07
30.09.2020 6 7.3 16 0.03 72.29 BDL 0.02 0.001 BDL
1 0. 11 .2020-
Right
lagoon
outlet 28
(CPCB
team
sampling) 36 76 - - - - - -
10.11.2020-
Left lagoon
outlet 40
(CPCB
team
sampling) 120 236 6.8

Remarks: As per the GSR 12651 dated 13.10.2017, the standards shall apply to all STPs to be
commissioned on or after the I June, 2019 and the old/existing STPs shall achieve these
standards within a period of five years from date of publication of this notification in the
Official Gazette. The standard for compliance in metro cities is BOO=20mg/l and TSS =50
mg/1, pH=5.5-9.0 and Faecal coliform =<I000MPN per ml). As per the MPCB stipulated
standards, the sewage treatment facility exceeded the prescribed nonn in the month of May
2020, September 2020 and November 2020. The total number of month of violation is three
(03).
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Table-SA. Result of treated sewage quality at Zone-5 (Malad Sewage Treatment
Facility) by MCGM

Date pH BOD TSS Free NH3 DO COD Chlorides
27-04-2020 6.98 103 126 7.84 BDL - 99
21-05-2020 6.99 133 161 8.4 - - 99
22-06-2020 7.69 68 90 2.8 - 114 85
22-07-2020 7.40 53 92 5.32 - 108 135
03-08-2020 7.26 64 91 5.88 - 146 78
26-08-2020 7.25 102 113 7 - 157 78
10-09-2020 7.40 105 100 11.76 - 282 114
14-10-2020 7.35 160 272 16.24 - 368 114
19-10-2020 7.39 120 112 12.04 - 265 135

Table-SB. Result of treated sewage quality at Malad Sewage Treatment Facility by
MPCB

% Total
Parameters PH TSS BOD sodium Mercury lead Copper Zinc Nickel Chromium

6.5
MPCB Limits to 9.0 50 50 60 0.01 2 3 15 50 50

03-03-2020 7.3 14 4 4.3 0.001 BDL BDL BDL 2.42 0.23
17/04/2020 6.9 40 50 --- BDL BDL --- 0.05 --- 0.3
13/05/2020 6.8 32 --- 70.85 0.001 0.06 0.03 0.05 BDL ----
30/06/2020 7.2 14 3.4 ------ 0.001 BDL 0.03 0.4 BDL 0.08
23/7/2020 7.1 12 4 14.8 0.001 BDL 0.04 0.48 BDL 0.02
08-12-2020 7 18 6 56.6 0.001 BDL 0.05 0.03 0.03 0.24
29/09/2020 6.8 30 18 64.5 0.001 BDL 0.09 0.11 0.1 0.14

l 0. l l .2020(CPCB
team sampling) 6.8 110 135 - - - - - - -

Remarks: As per the GSR 1265(E) dated 13.l0.2017, the standards shall apply to all STPs to
be commissioned on or after the IJune, 2019 and the old/existing STPs shall achieve these
standards within a period of five years from date of publication of this notification in the
Official Gazette. The standard for compliance in metro cities is BOD=20mg/l and TSS =50
mg/I, pH=5.5-9.0 and Faecal coliform =<1000MPN per ml). Considering all the available
results, sewage treatment facility exceeded the MPCB prescribed standard in all month from
April 2020 to November 2020 for one or other parameters. Total number of month of violation
is eight (08).
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Table-SC. Result of treated sewage quality at Zone-5 (Charkop Sewage Treatment
Plant) by MPCB

Parameters PH TSS BOD % Mercury lead Copper Zinc Nickel Total
sodium Chromium

MPCB 6.5 to 50 50 60 0.01 2 3 15 50 50
Limits 9.0

17.04.2020 7.4 12 3.4 --- --- --- --- 0.14 --- 0.29

13.05.2020 7.2 I4 6 13.93 0.001 0.04 0.03 0.06 BDL 0.06

30.06.2020 6.8 20 4.4 13.28 0.006 0.25 0.07 0.35 0.25 0.32

23.07.2020 7 14 5 15.34 0.001 BDL 0.04 0.22 BDL 0.06

08.12.2020 6.7 I4 5 15.12 --- BDL --- 0.03 0.05 0.2

29.09.2020 7.3 I0 16 3.9 BDL BDL 0.04 0.09 0.02 0.18

10.11.2020
(CPCB 7.9 16 16 66.79
team

sampling)

Remarks: MCGM analytical data for STP is not available. As per the GSR 1265(E) dated
13.10.2017, the standards shall apply to all STPs to be commissioned on or after the IJune,
2019 and the old/existing STPs shall achieve these standards within a period of five years from
date of publication of this notification in the Official Gazette. The standard for compliance in
metro cities is BOD=20mg/l and TSS =50 mg/I, pH=5.5-9.0 and Faecal colifonn =<lOOOMPN
per ml. Considering the available results, number ofmonth ofviolation is one (01).

Table-6A. Result of treated sewage quality at Zone-6. (Bhandup Sewage Treatment
Facility) by MCGM

pH [B.O.D. [T.S.S. [_NH-ND.O.[C.O.D. [ Chlorides _]
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18-04-2020 7.12 34 40 10.92 BDL - 110
20-04-2020 7.26 31 16 11.63 2.9 - 220
06-05-2020 6.99 39 28 7.84 6.7 - 114
11-06-2020 7.17 46 44 7 4.5 - 291
01-07-2020 7.28 36 21 7 4.9 89 99
13-07-2020 7.44 24 17 3.08 3.3 42 85
23-07-2020 7.56 23 26 4.76 4.5 44 99
06-08-2020 7.55 5 <5 0.84 5.8 34 64
17-08-2020 7.65 26 17 4.2 3.1 89 85
09-09-2020 7.76 23 33 6.44 3.1 80 107
16-09-2020 7.67 18 8 5.04 3.1 44 78
15-10-2020 7.33 15 18 6.44 <] 58 78

Table-6B. Result of treated sewage quality at Zone-6 (Bhandup Sewage Treatment
Facility) by MPCB

Parameter %
BOD COD pH TSS Sodium

MPCB Standard 5.5-
50 NA 9.0 50 60

02-05-2020 22 - 6.9 32 107.2
14/05/2020 4.8 28 6.9 14 --
01-07-2020 50 108 6.7 44 --
16/07/2020 5 20 7.4 14 --
31/08/2020 4.4 36 7.4 24 --
12-10-2020 28 - 7.1 26 87.3

10.11.2020-Lagoon l(CPCB team
22 92 7 14 53.84sampling)

10.11.2020 -Lagoon 2(CPCB team
28 84 - 24 54.48sampling)

10.11.2020 -Lagoon 3 (CPCB team
21 72 - 20 53.76sampling)

Remarks: As per the GSR 1265(E) dated 13.l0.2017, the standards shall apply to all STPs to
be commissioned on or after the I st June, 2019 and the old/existing STPs shall achieve these
standards within a period of five years from date of pub I ication of this notification in the
Official Gazette. The standard for compliance in metro cities is BOD=20mg/l and TSS =50
mg/I, pH=S.5-9.0 and Faecal coliform =<l 000MPN per ml. Considering all the available
results, sewage treatment facility exceeded the prescribed standard for percent sodium in May
2020 and October 2020. Total number ofmonth ofviolation is two (02).

Table-7A. Result of treated sewage quality at Zone-7 (Ghatkopar Sewage Treatment
Facility) by MCGM

L
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Date pH BOD TSS Free NH3-N DO COD Chlorides

23-04-2020 7.24 15 30 10.11 BDL - 206
06-05-2020 7.01 37 28 12.88 1.5 - 170
01-06-2020 7.18 40 20 14.28 1.3 - 163
13-07-2020 7.16 13 7 5.32 2.1 38 92
23-07-2020 7.24 15 16 BDL <l 40 135
06-08-2020 7.42 <5 <5 BDL 2.9 31 57
09-09-2020 7.34 91 143 8.96 - 271 192
16-09-2020 7.10 34 78 7.28 1 205 178

Table-7B. Result of treated sewage quality at Zone-7 (Ghatkopar Sewage Treatment
Facility) by MPCB

Parameter BOD COD pH TSS %Na
5.5- 60

MPCB Standard 50 NA 9.0 50
02.05.2020 54 - 7.2 74 157.9

14.05.2020 15 48 7 12 -
16.07.2020 4 24 8.1 12 -

31.08.2020 3.8 20 7.7 14 -

10.11.2020 -Lagoon 4 (CPCB team 7 66.74
sampling) I6 80 12
10.11.2020-Lagoon 3 (CPCB team 7 64.88
sampling) I4 72 24
10.11.2020 -Lagoon 2 (CPCB team 6.9 66.93
sampling) 24 84 16

Remarks: As per the GSR 1265(E) dated 13.10.2017. the standards shall apply to all STPs to
be commissioned on or after the l st June, 2019 and the old/existing STPs shall achieve these
standards within a period of five years from date of publication of this notification in the
Official Gazette. The standard for compliance in metro cities is BOD=20mg/l and TSS =50
mg/L pH=5.5-9.0 and Faecal colifonn =<l000MPN per ml. Considering all the available
results, number of month of violation is three (03). However, looking into the past 2019 results
of MPCB analysis reports, the facility has constantly violated MPCB prescribed norm for
percentage sodium. However, in absence of analytical results, other months are not accounted
in environmental compensation. It is also pertinent to mention that the grab monitoring results
of inlet of sewage treatment facility during examination visit reveals that inlet BOD was 40
mg/I and inlet percent Sodium was 69.74%. Hence the achieved results are not due to proper
treatment but due to significant diluted streams of sewage received at this facility.
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No. A-19014/43/20/UPC-/(+(23
To,

The Commissioner,
Municipal Corporation of Greater Mumbai,
Head Quarter,
Mumbai C.S.T. 400001

Date: 10/12/2020

Subject: Environmental Compensation in Compliance of Hon'ble NGT order dated
14.10.2010 in OA No. 197/2017 Titled Vanshakti & ANR Vs Municipal
Corporation of Greater Mumbai & Ors.

Sir,
The Hon'ble NGT (PB) in above said matter passed an order dated 14.1.2020.

Part of the order reads as,

".....Where the operational deficiencies of the existing STPs has not been
rectified and untreated is being discharged into the water bodies, the
environmental compensation at the rate ofRs. 10 lakhs per month per STP be
deposited to the CPCB. The CPCB is directed to examine all the STPs, CETPs
within the Mumbai Municipal Corporation and calculate the amount of
environmental compensation in accordance with law and to proceed to recover
the amount and communicate this Tribunal within fortnight.....

In compliance to the directions f Hon'ble NGT, CPCB inspected 08 Sewage
Treatment Plant in the jurisdiction of Municipal Corporation of Greater Mumbai and
found that 06 STPs are not meeting the prescribed norms. Copy of report is enclosed.
Accordingly, Environment Compensation of amount Rs 2,10,00,000/- (Rupees Two
Crores ten lacs only) is calculated for the damage caused to environment due to partial

treatment of sewage.

In this regard, it is requested to submit the Environment Compensation of
amount Rs 2,10,00,000/- (Rupees Two Crores ten lacs only) to CPCB Account no.:
532702010009078, IFSC Code: UBIN0553271, UBL, LP Extension Branch, Delhi.

Encl.: As above

Divisional Head UPC-I
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infrastructure, may be assigned the task of classification of
coastal areas in Priority-I to V considering the toxic nature
of the effluent being discharged into the sea waters by the
States/ UTs.

► Also, Clause 4 of the CRZ Notification, 1991, under the sub
heading "Procedure for monitoring and enforcement",
stated: "The Ministry of Environment & Forests and the
Government of State or Union Territory and such other
authorities at the State or Union Territory levels, as maybe
designated for this purpose, shall be responsible for
monitoring and enforcement of the provisions of this
notification within their respective Jurisdictions.". National
and State Coastal Zone Management Authority shall have
the power to take measures for protection and improving
the quality of the coastal environment and preventing,
abating and controlling environment pollution in coastal
areas.

► Further, The National Centre for Sustainable Coastal
Management (NCSCM), under Ministry of Environment,
Forest and Climate Change (MoEF&CC), Government of
India is set up for better protection, conservation,
rehabilitation, management and policy design for the coast.
It would promote integrated and sustainable management
of coastal and marine areas in India and advise the Union
and States/ Union Territory Government and other
associated stakeholders on policy and scientific matters
relating to Integrated Coastal Zone Management (ICZM).

► Considering coastal length of country about
7,516.6 km and the present scenario with regard
to the coastal or marine pollution and with a view
to have an implementable approach for Integrated
Coastal Management plans in the country, expert
organization such as NCSCM under MoEF&CC,
Central and State Coastal Zone Management
Authorities may be assigned the task of integrated
coastal management including preservation and
maintenance of sea water quality designed in each
coastal Zone."

38. The authorities are directed to strictly observe the guidelines issued

from Principal Bench of this Tribunal from time to time in above

Original Application. After summarizing and discussion as above

we direct as follows:

i. Bioremediation and/or phytoremediation or any other remediation

measures for treatment of sewage water if not taken by the

Municipal Corporation, compensation at the rate of Rs. 5 lakhs per
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month per drain is to be deposited with the CPCB by the Municipal

Corporation. This, however, is not to be taken as an excuse to

delay the installation of STP or not doing anything and discharging

the untreated water into the water bodies.

ii. Where the operational deficiencies of the existing STPs has not

been rectified and untreated is being discharged into the water

bodies, the environmental compensation at the rate of Rs. 10 lakhs

per month per STP be deposited to the CPCB. The CPCB is

directed to examine all the STPs, CETPs within the Mumbai

Municipal Corporation and calculate the amount of environmental

compensation in accordance with law and to proceed to recover the

amount and communicate this Tribunal within fortnight.

iii. With regard to the situation where works with regard to STP,

sewerage network and its connectivity not yet started, the Mumbai

Municipal Corporation has to pay an environmental compensation

at the rate of Rs. 10 lakhs per month per STP, sewerage network

and its connectivity after 31.12.2020 for the delay in setting up of

the same. It will be open to the Municipal Corporation to recover

the said amount from the erring officers/ contractors.

iv. Guidelines issued in O.A. No. 426/2018 with regard to the Musi

River and O.A. No. 829/2019 (supra) dealing with the coastal

pollution, the directions issued from the Principal Bench of this

Tribunal must be strictly complied with and in case of violation, the

State PCB is directed to proceed in accordance with law for

realization of environmental compensation.

v. 100% treatment of sewage may be ensured as directed by the

Principal Bench of this Tribunal vide order dated 28.08.2019 in

O.A. No. 593/2017, Paryavaran Suraksha Samiti & Anr. Vs. Union
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of India & Ors. and time line for completing all steps of action plans

including completion of setting up STPs and their commissioning

till 31s March, 2021, in terms of order dated 08.04.2019 and in

case of default compensation laid down in the order of the Principal

Bench of this Tribunal dated 22.08.2019 in the case of River Ganga

i.e. Rs.10 lakhs per month per STP.

vi. The Chief Secretary of Maharashtra may set up appropriate

monitoring mechanism at State Level specifying accountability of

nodal authorities not below the Secretary level and ensuring

appropriate adverse entries in the ACRs of erring officers.

Monitoring at State level must take place on fortnightly basis and

record of progress maintained. The Chief Secretary may have an

accountable person attached in his office for this purpose.

vii. Remedial measures submitted by Divisional Forest Officer of

Maharashtra PCB is accepted and Municipal Corporation of

Greater Mumbai is directed to ensure the compliance and

execution of the report submitted by the Joint Committee"

a. Municipal Corporation of Greater Mumbai should ensure the

mangrove area is kept to plastic free zone. It is recommended

to install Trash Boom or Trash Trap for collection of floating

plastic and other wastes & its disposal.

b. All sewage should be treated at the source and then release

into Creek via streams. This will be taken up by Municipal

Corporation of Greater Mumbai for implementation. It will be

the responsibility of Municipal Corporation of Greater

Mumbai to ensure proper functioning of treatment plants &

release treated sewage water to the Creek.
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c. Natural steams used as sewage canals should be stopped

immediately and restoration should be carried out to recover

the beauty of mangroves of Mumbai and adjoining Thane

District.

d. Monitoring of the pollution level should be carried out as per

the guideline laid down in the Environment (Protection) Act,

1986 by the Maharashtra Pollution Control Board.

viii. The report submitted by IIT Mumbai for MTHL project regarding

pollution level is accepted. The respondent and the Municipal

Corporation are directed strictly to comply and execute it and a

time bound action plan be implemented. The technology which has

been suggested by IIT Mumbai should be implemented by

Municipal Corporation of Greater Mumbai, Navi Mumbai Municipal

Corporation on priority basis. For the protection of mangroves, the

direction issued from the Bombay High Court in Writ Petition No. 87

0f 2016 as mentioned above must be strictly followed.The provision

as contained in the Wetland (Conservation and Management)

Rules, 2017 must be complied with.

ix. Respondent no. 1 is directed to implement the Maharashtra Non­

biodegradable Garbage (Control) Act, 2006 and to install nets in

sewage storm water discharge drains to stop sewage solid waste

from entering the sea along with the solid waste and to ensure that

no untreated water being discharged into the sea level.

Respondent no. 1 is also directed to install mobile public toilets

after identifying the areas close to beaches where open defecation is

rampant.
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x. The pipelines which are directly releasing domestic sewage in the

water bodies, creeks and wet land without treatment must be

removed or connected to the STP.

The guidelines and directions issued as mentioned above must be

complied with and the authorities- CPCB/MSPCB is directed to

execute and comply the orders.

xii. The Registrar, Western Zonal Bench, Pune is directed to open a

Miscellaneous Application file in which the compliance report

submitted by the CPCB/MSPCB be attached and the progress

report be monitored and placed at the interval of 3 months before

this Tribunal.

xiii. According to the parameter laid down and calculation as mentioned

above, the BMC is liable to pay environmental damage for

discharge of untreated sewage water into the water bodies at the

rate of Rs. 4.25 crores per month and arrears of Rs. 29.75 crores.

The BMC is directed to pay the amount of Rs. 29.75 crores to the

account of CPCB within 30 days from today and ensure to regularly

pay Rs. 4.25 crores per month till the bio-remediation or

phytoremediation measures are taken by the authorities

concerned. If remediation or treatment of the water of sewage

water is taken, it will be reduced at the rate of Rs. 5 lakhs per

month per drain systematically. The State PCB is directed to

calculate and do the needful according to law from time to time.

xiv. The amount so paid by the BMC as environmental compensation/­ environmental damage, be deposited in accordance with Section

7A(3) of the Public Liability Insurance Act, 1991 read with Section

24 of the NGT Act, 2010.
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xv. The CPCB is directed to proceed in accordance with Section 7A of

Public Liability Insurance Act, 1991 read with Section 24(1) of the

NGT Act, 2010.

xvi. The BMC is further directed to ensure that there should not be any

water logging during the rainy seasons and the sewage line or

water connection which are discharging the water from the city

must be regularly monitored so that there should not be any

blockage in the flow of the water.

39. The Original Application No. 197/201 7 (WZ) is disposed of

accordingly.

Sheo Kumar Singh, JM

Dr. Satyawan Singh Garbyal, EM
October 14, 2020
Original Application No. 197/2017 (WZ)
R
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